CENT RAL ADMINISI‘M IVE TRIBQ&‘ JABALPUR BECI_-I,J&&E
ORIGI IC IONMll £ 2003

Jabalpur, this the 7th day of March, 2003,
Hon'ble Mrs,Shyama Dogra, Menber (J)

Anjani Kumar Shrivastava son of
Shri S.R,Shkrivastava, aged about 47
year s, working as Assistant Driver,
bearing Ticket Noe.123, in the Office
of Chief Crew Control, Central Railway
Jabalpur WO HoNO 028, Garha,d'abalpur. -APPL ICANT
(By Adwocate~ Mr,Manoj Sanchi)
Ver sus

1, The Union of India through
its Secretary, Min:.stry of Railway,
New Delhi,

24 Divisional Railway Manager,
Gntral Railway, Jabalpur Div.

3, Senior Divisional Mechanical
- Engineer, Pntral Railway, Jabalpur,

4, Chief Crew Controller,
Central Raillway, Jabalpul,. ~-RESPONDENI'S

(By advocate- Mr,M.N.Banerjee)

O RD E R (ORaL)
This Original Application has been filed by the

applicant with the prayer to give direction to the

re spondents to allow him to join the duty after completion
of his medical leave and he be treated on duty w.e.£f,
21,12,2002,

2  The brief facts as set out in the application are
that the applicant was on medical l€ave from 21.8,2002
to 12.9.2002 and subsequently under tfeatment upto
2901142002 of Jabalpur Medical College and got fitness'
certificate by the Ceéntral Railway Hospital, Jabalpur

upto 20.12,2002 and on 21,1242002 he reported on duty
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but he was not permitted by the regpondents to join duties,

He has also annexed copies of medical certificates in this

recard,

3e It is further sibmitted by the leamed counsel for
the applicant that when he was not allowed to join duties,
he made representations to the concerned authorities vide
Annexures A-5 to A-7, but nothing has been done by the
respondents till today and he has not been éllOwed to
join his duties,

4, I have heard the l€amed couns2l for the parties,

S5 After perusal of the relevant documents, I am of
the opinion tha£ the matter can be disposed of at the

adml ssion stage, whj.le giving directions to the respondents
to pass an appropriate speaking and regeon€d order on tle
representations as well as after tpeating his Original
Application as representation to come to just conclusion
on the pleas of the applicant, The gald exercjise should
be done by the respondent No.3 within a period of one
month from the date of receipt of copy of this order,
Before passing any oxders, the respondent No«3 is directed
to hear the applicént, who is at liberty to supplepent
his claim by supporting the same with relevant documents,
if he so0 desires.

6. The respondent No«3 is al so directed to allow the
applicant to join his duties on furnishing the relevant
docunﬂntzs as required for the said purpose, However, his
joining u;uio_-jec:t: to final decision being taken by the

authorities on his representation as well as the documents

being placed by the applicant, as the case mRy be. Howeiet
/
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It is made clear that this order is passed without
touching the meritf{of the case,
7. With these observations and directions, this 0.a,
stands disposed of with no order as to costs,
MR
(Mrse.Shyama Dogra)
Menber (J)
.MA.
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